Papers iuid

(iiiy GSR 71 (E) published in Gasette
of Inzin ditcd thucl grd Mlamh,
1980 together with an explana-
tory memorandum i
v(i’nqon of exchan cm&fi
Franct into Indian currency or
ui“'WMD

(iv) GSR 72 (F) published jn Gazeite
of India dated the grd March,
1980 together with an cxplana-
tory memorandum regarding
exemption to aluminium foil
interlined with issue paper for
use in tea chest linings from
whole of basic and additional
duties of Customs.

[Placed in Library, Sz¢ No. LT-494/80)

A copy cach of the following Notifi
@ mtic?rrs (Hindi and English versions)
issued under the Central Excise

Rules, 1944:—

\i) GSR 2g (E) published in_ Gazette
of India dated the 1st February,
1980 together with an explana-
tory memorandum regarding
amendment to Notification No,
89/79-CE dated the 1st March,

1979.

{ii) GSR. 61 (E) published in Gaz=tte
of India dated the 27th February,
1980 together with an explana-
tory memorandum regarding
increase in the rate of excise duty
on non-naphtha based PVC.

(i) GSR 62 (E) published in Gazctte
of India dated the 27th February,
1980 together withan explana-
tory memorsndum regarding
reduction in the rate of excise duty
on polystyrene.

{iv) GSR 63 (E) publishelin Gazette
of India datei the 27th February,
IQBO together with an explana-.

menorandum regarding
reduction in the rate of excise
duty on nylon moulding powder
and 4 other plastic resins.

{vy GSR 78 (E) published in Gazette
in India dated the 7th March,
1980 together with an explana-
tory memorandum regarding
extension of exemption of Gentral
Excise Duty on Nylon Yarn.

{Placedin Library. See No. LT-495/80]
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BUSINESS OF THE HOUSE

(BRI QL
. (

N%IN SU&}H): With Your permission
Sir, T rise to announce that Government
Business in this Houte during the week

commensing 17th March, 1980, will
cosist of =

(1) Consideration of any item of Govern-
ment Business carried over from
today's Order paper.

(2) General discussion on the Budg-ts
for 1980-81 voting of Demands for
grants on Account for 1980-81 and
dig~ussion and voting on the Supple-
mentary Drmands for  Grants for
1979-80 for the States of Maharashtra,
Orissa, Punjab, Rajasthan. Tamil
Nadu and Uttar Pradesh.

(3) Discussion on the Report of the Comm-
isvioer for Scheduled Castes and Se-
heduled ‘T'ribes for the year 1977-78.

(4) Consideration and passing of the
Requisitioning and Acquisition of Im-
movable Property (Amendment) Bill,
1980.

(5) Furthe discussion on the ofith Annual
Report of the Union Public S~rvice
C mmission,

SHRI G.M. BANATWALLA (Po-
nnani): Mr, Speaker, Sir, the Commis-
sioner for Linguistic Minorities is re-
gul:;md to submit Annual Reports, These

ual Reports are laid on the Table
of the House from time to time, The
Thirteenth Report of the Commisdoner
for Linguistic Minorities for 19%0-71
was laid on the Table of the House on
22nd  August, 1973.

The Fourteenth Report for 1971~72
was laid on the Table of the House on
1oth May, 1974. The Fifteenth Re-

for the year 1972-73 was laid on
the T;'!:e sql' the ]{IOE.Q on fl sth June,
1977. The Sixteent t for 1
was laid on the Tnblee?:cl"rthe Homs
15th June, 1977, We do not know about
other Reports, But now it is very clear
and it is very shocking that the Annual
Reports N?f the Cgmmi:ioner for Lin-
guistic Minorities for the year 1gyo-71
and for all the subsequent years have
not been discussed by this Homse. It
is a shocking state of affairs that for a
period of nearly nine to ten years these
Reports of the Commissioner for Lin-
guistic Minoritica have not been discuss-
ed. We talk a lot about the minorities
but, then, it is a matter of great regret
that we do no find sufficient time to
discuss these Reports required under
the Constitution. I therefore wurge on
the Government to sec to it that early
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time is found for the discusion of such
jmpdrtant Reports which are submitted
in acoordante with the provisions of the
Constitution,

Finally, the Minorities Commission
has also submitted its first Annual Re-

rt to the Government aince long, as

understand it, but this Report has not
been placed on the Table of the House.
I therefore  request the Government
to sec to it that this Annual Report of
the Minorities Commission whicg has
been received by the Government since
long is placed on the Table of the House
at the earliest opportunity.

With these words, I thaunk you.

PROF. MADHU DANDAVATE :
Sir, with your permission I am rising to
suggest the inclusion of two items in
the List of Business, at a suitahle time.
Firstly, there is a report that the matter
regarding the appointment of ncw Go~-
vernors in some of the States is likely
to be challenged in a court of law. Accor-
ding to Art. 156(1) of the Constitution,
the Governor shall hold office during the
pleasure of the President. But  this
pleasure of the President is unlike all other
pleasures and it cannot be  arbitrated.
Therefore it is necessary that this  should
be discussed, since there are already
judgments of the Supreme Court and
of the Punjab and Haryana High Courts
in connection with the appointment and
removal of the Vice-Chancellor and the
appointment of a new  Vice-Chancellor
in his place, where it is specifically men—
tioned that the pleasure of the Chancel-
lor cannot be treated as arbitrary, and
it has to have some basis, The same ques-
tion arose when there was a move to
Sec that shri S, S. Dhawan, former Gover—
nor of Bengal was removed. He raised a
hue and and after that he was made a
Member of the Law Commission with the
same financial facilities and benefits.
Therefore the matter ended there.

Woors: than that, in nine States the assemb-

lies have been dissolved and it  is reliably
learnt that in some of the States new Gover-
nors are sought to be appointcd. There
i8 a meeting and the Governors have been
summOned——permit me to use that word—
and it is likely that on these ninc states
where tha Assemblies have already been
dissolved and wherein no popular Go-
vernment exists, without the concurrence
of a popular Government some Governors
will thrust, Tne rcason is that there is
an impending threat that the Presidential
proclamation of President’s Rule inthe
nine states is likely to be disapproved in the
upper House. So they want to  appoint
Governors who are amenable to the advice
and amenable to the action the Centre
is likely to take,
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This is a serious matter, I foel this matteess,
discussed

should be in the Houw sud -
I hope the Minister of Parliamentary

Affairs will find some time,

There is also another issue. (Interrap-
tiom.l The speaker has allowed me, The
Speaker has taken note of it .

The second question is this I am sugges—
ting that there should be a revision of
the existing guidelines to be given to Vari~
ous States, particularly all those States
which are on the coastal line,
to sce that there isa competition to-day
between the small fishermen and those
who are resorting to mechanised ﬁ%'
As a result of that,we find that the small
fishermen are suffering a lot. No doubt
5 Km distance from the shore is reserved
for them and the rest of the distance is
given to those who are resorting to mechani-
sed fishing. To most of the fishermen in
Kerala, Tamil Nadu, the Konkan region
of Maharashtra and the rest of the coastal
areas, this limit is not acceptable and they
want that patrolling by police launches
is donc so that there is no encroachment
by mechanised trawlers into the areas
where fishing is done by ordinary methods.
I hope, Sir, some time will be found to
discuss this problem.

MR. SPEAKER
Dandavate,

sieelt sfwer  daw® :  wsaw T,
wfgwmef aT ...,

SHRI K. LAKKAPPA : Can both of them
criticise the government, Sir ?

MR. SPEAKER : There is no anti-mono=
poly yet here,

Shrimati Pramila

wers Agd,  wigaryt T 0
Qt.mg;m ¥ ¥ A o
¥ W aaT A g wfyy, ot famdy

1
|
%
*a
:

190291 %
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MR. SPEAKER : Shrimati Geeta Mukherjee.

You have not given it. You should
have given it in writing. You have only

given your intention in writing—not the
points you want to raise. In future you

please do it. You give the points also.

SHRI INDRAJIT GUPTA
(Basirhat) : She is a new member.

SHRIMATI GEETA MUKHER]JEE
(Panskura) : In view of the fact
that Mrs  Dandavate has already
raised the necessity of the question,
I do not want to repeat. I request you to
admit my No- Day-yet Named motion on
the subject.

MR. SPEAKER : It gets an added

impetus.

SHRI INDRAJIT GUPTA; The motion is
there already. It may kindly be admitted
for discussion.

MR. SPEAKER: You know we discuss it

eo..] am seized of the matter,

SHRI INDRAJIT GUPTA : This is an
urgent matter which everybody is supporting.

MR, SPEAKER : We know. We will do it.
AN HON MEMBER : We want to know

the reaction of the Minister.

SHRI INDRAJIT GUPTA : Itisa
No Day-Yet-Named motion.

Jtcan be taken up for discussion next weck.

SHRI NTREN GHOSH: The appointment
of Governors is & scrious mateer, It should
find a plactin the next week's discussion .-

MR. SPEAKER : Dr Subramaniam
Swamy and Shri Eduardo Faleiro, Both
of them wanted to speak. As a special -
case I allow you. Next time you please
give me notice in time. Please be brief..
Mr. Faleiro, you ar¢ a young man..
Why should you be late ?

SHRI EDUARDO FALEIRQ (Mor-
mugao) : I gave you before 10 Q‘clock.

SHRI K. LAKKAPPA (Tumkur :.
The time is not that important.

MR. SPEAKER : For your informa-
tion, Mr Faleiro it was received at 10.20
am.

SHRI EDUARDO FALEIRO: 1 am
sorry . I sent the letter before 10 a. m. 1
am sorry if the messenger has brought it
late here.

MR. SPEAKER: It mighthave got stuck
up -om-where. All right, please go ahead.

SHRI EDUARDO FALEIRO : A very
important report has been placed on  the
Table of the House on tle 11th
instant and that is the Vaidyalingam
Report which  inquired and  went
into the charges of corruption against
the amily members of the former Prime
Minister, Shri Morerji Desai and against
the family members of the former Home
Minister and Deputy Prime  Minister,
Mr. Charan Singh,.....

SHRI INDRAJIT GUPTA : He was

Prime Minister alco.

SHRI EDUARDO FALEIRO :
Yes, also Prime Minister. The charges
have Dbeen found to be correct.
Theie are serious charges  of abuse
of power by people close to high
offices and all opportunity was given tor
these people namely Shii Kanti Desas,
Shrimati Padma Desai and the wife of the
former Home Minister and Prime Minister
Mr. Charan Singh,

Thev were assisted by lawyers, by advo-
cates, Now, this is a case on which not
only Government must take action but
Gosernment must tell us why there has
becn delay in taking action. We musthave
a full discussion in the House. I submit
that this is an urgent matter of public
importance which must be discussed by
this House with a sense of utmost piiority..

DR. SUBRAMANIAM SWAMY
(Bombay North-East) 1 This Parliament
created the Indian Institute of
Technology, Powai, and we considecr
this Institute as and institutc of
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malional importance. The Indian Institute
of Techn , Powai, has been closed
down for the last tcn days. The students
have been asked to vacate the hostel at a
very crucial time in the academic semester,
Therefore, I think this Parliament is the
only forum which can take notice of this
gpve situation. The Institute has been

osed down largely because in my opinion,
of the trigger happy nature of the Director
who over-reacted to the demonstraticn of
‘Students which was : very small demons-
tration. This Institutc cannot br kupt
closed like this. It must be opened. This
Parliament must discuss the affairs of the
Indian Institute of Technology, Powai.
which institution was cieated by an Act of
Parliament.

The second issue is, the Govurnment has
been in power for two months, and we do
n'ot know what its fundamental attitudes
and policies are. For example, we do not
know what is their foreign policy whether
they are continuing the Janata Government’s
¥oreign policy or they are changing it
There are developments in the neighbour-
hood particularly the India-Pakistan e la-
tions which have reached a very ciucial
stage. I think we must have a discussion
in Parliament 01 the foreign policy of (he
mew Government, with particulai refoience
to India-Pakistanr elation’s.

SHRI K. LAKKAPPA :ﬁir,l have
written a letter on the same 1ssuc

MR. SPEAKER : What do you want to
'say ?

SHRI K. LAKKAPPA : About Vaidya-
dingam Report,

MR. SPEAKER : You shoukd have
given me notice. | have not 1eceived. No.

SHRI K. LAKKAPPA : One minute,
Sir. Wk the Shah Commissio. was cons-
titute dand a report was given there
were demands [or discussion. I want to
know this. Why is the Government hrep-
ing quiet over the Vaidyalingam Report ?
'Wiy is follow up action not being taken
{Interruptions) . Big people werr involved in
«orruption. An inquiry was instituted. ...

MR. SPEAKER : He hasalready men~
#ioned. No. I donot allow. You have
made your point.

The Minister of Parliamentary Affairs.
(Interruptions)®
MR. SPEAKER : Plcase take your seat.

‘The Minister of Parliamentary Afiairs
-will reply.

Matters under 10
rule 377

SHRI BHISHMA NARAIN SINGH : I
bave noted down the s made
by the hon., Members, and I will bring
them to the notice of the Business adviso
Committee except those suggesticns wH:In
arc hypothetical, (Interruptions)

SHRI K. LAKKAPPA : Sir, thisis a
very serious matter. The reople of this
country arc demanding, This is a vitsl
issue.. (Ingerruptions) He has not taken
cognizance of this.

MR. SPEAKER : He has taken coguise
ance of it.

SHRI K. 1TAKKAPPA : Kindly direct
the Ministe: to say somcthing in the
matter.

SHRI BHISHMA NARAIN SINGH :
1 have already said that this matter will be
placed before the Business Advisory
Committce. 'What more can I say ?

MR. SPEAKER : Now Matters under
77. Shri Skartah TlLomas. He is not
re. Shri Krishna Pratap Singh.

SHRI MRUTYUNJAYA NAYAK
(Phulbanig; : Mr_Speaker, Sir, I want to
raisc a hort Notice Question. Many
people in my place are being killed,

MR. SPEAKER : Plcase take your
scat. you come according to rules. I
have alrcady called the Member and he

is on his legs. Shri Krishna Prafap
Singh.

MATTERS UNDER RULE 377

(i) RELAY HUNGER STRIKE BY THE
SCIENTIFIC AND TERaHNICAL OFFICERS
oF OIL AND NATURAL Gas CoMuission,

*Not recorded



